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Reported attempt to molest a colleze .

T

girl in a DTC Bus

3 -

SHRI VISHWA BRANDHU GUPTA
Delni): Mr, Vire-Chairman, Sir; I
would like to pring to your notice a
serious matter which is avout : DTC
‘bus. It appears that to travel by a

TC pus, you have to be a Physical
fTraining Instrucior. If you are a
'girl, then you nave to be a Phycical
Training Instructor,

Sir, the incident has béen published
in the Hindistan Timés today ' about
Mohisha Versfig - This young lady, 1
think, should 'be ‘congratulated for her
Pravery and héit'presence of mind:to
be dbla' to defend hersslf in o' sitwation
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in which rhe was put in the DTC bus,
It she had nol been the kind of person
slie was. I am sure there would have
been srioug consequences for the young
lady. The question arises as to what
is the security provided by th, Police
or by the DTC in the DTC buses in
Delhi, It 1s a matter of serious con-
cern, This is the capital city, There
is a university here. There are so

many colleges The girls have to
come out and go pack alone, ‘some-
fimes in buses, from their colleges

back to their homes at odd hours. If
some kind of security is not provided,
then it is g serious matter, If the DTC
people themselves beecome culprits in
trying {0 do eve-teasing with tha girls;
then it 1s a very serious matter for
the Police. The question is as tp what
are the rules ip the DTC. What is
the system jy which they are able to
jdentify those people who were actug-
1y in occupation of the bus a¢ that.
time? gir it is a matter of very serious
concern that when the pNizamuddin
Police Station people were asked about
this matter, they said that they had no
report and that they had no jurisdic-
tion. They say that they have no
jurisdiction that they cannot find any
way to locate those people, And they
are not carrying out any engquiries
even, now. Sir, if a story appear in
Dalhj in 5 nalional newspaper on
the front page. you can imagine the
plight of the parents who will have 40
send their children to schools and
colleges far away, and for then thera
is no otheyr alternative to this,

Mr. Vice-Chairman, Sir, what I wailc
securily measures

Can there
be an alarm sysfem fitteg like in ihe

to know is what

are provided in the buses,

Railways so that in case a person is in
diﬂiculty’ she can at least pull a chain
oy attract attention of outsiders or find
a way of stopping the bus? Now it-was
a physical strength matle, tor'" this
young lady who hagi‘ 10 jump('c")yt‘ar-i,d
jump out with a .qup‘xjig. The ,?glgr}t
disappeareg dnq there is no trace of
thai' person, Theh'she had ‘managed
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15 caleb a three-whezler and she iried
1o get into it and 1iried 1o reach the
college. Now, the oither matter 1s as
1o wha: action woulg be taken hy the
DTC, whether {hey will b2 aple to fina
these peudle. whether they will be
«ble to take action whether thers are
rules or standing orders in the DTC
ystem in' thig regard in Delhi,

Sir, the incidents of eve-teazing are
increasing in Delhi It is a very sesi-
oug subj2et, Sir, on pehalf of  the
whole House this young lady should
he congralulated, Sir, you may a'so
kindly reguest the Homa. Minisler.
who has been saying so many tlhings
#bout how the crime hag declined 1.
D2lhi {0 make a siatemeni on 1his
matter as to what gcleps are bLeinhg
{aken to protect poople travelling in
the DTC.

SHRIMAT] SUDHA VIJAY JOSHI
(Maharashira). Sir, I associate my-
s2]f with the observalions maude by
1h, hon, Member,

SHRIMAT; KANAK MUKHER-
JEE (West Bengal). 'Sir| 1 have also
given notice.

THE VICE-CHAIRMAN (SHR} JA-
GESH DESAI}: 1 wil allow you,

SHRIMATI BLJOYA  CHAKRA-
VARTY (Assam); We wan{ {0 know
{he result early,

THE VICE-CHAIRMAN (SHRi1 JA-
GESH DESAL). Your name wil] be
associated. (Interruptions)

SHR] ANAND SHARMA (Himacha'
Pradesh): Sir, like wme, some gther
Members haye alsp given notice and
vou have been kind enough to assure
them that they +will also he atle to
expresz theip views gn this,

Sir, Mr, Vishwa Bandhu Guuia has,
of course, highlighteq whatl has hap-
pened, Bul. I am sure many hon,
Members want {0 jnow the details of
the incident., Sir, on 11th of August,
a student of Indraprasthy College,
Monisha Verma, nad gone to ddivel
a letter 1o prominent sportsman,
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Mr, Bishan Singh Bedi, who works
with {h2 Steel Authority of India, and
aj Alipur Road’ she wanteg to poard
a bus {0 go back 1o hey college, It was
11 in the morning it was broad day-
lighl, ghe'stonped a DTC bus with
in2 engineg running. She asked the
driver and the conduclor whether she
cap poarg the bus, whether the bus
will takd her to the college, They
replieq in affirmative, assured her that
the bus wi'} go o the coliege, It is the
intenlion nere, And she boarda2d the
bus, Tha moment she boarded {n: pLus,
they staried maxking lecherous, lurid
advanceg towards ¢he girl- When she
cried for help, 1ihere were ng- colher
passengers but the DTC persoanel in
uniform  because. this was not a
regular bus and this was a maintea-
an?z yehlcle. And they pounced upoa
this poor, hapless girl who was all
bs hevseli. T agrre, we il have 1o
admire the courage of this young
nir] who fouszht these lecharous, des-
picable characters who triel to molest,
who tried to outrange thz modesty
of this younz iady :n broad daylight
in the DTC bus. Not only that. She
fought, she jumped out of a running
bus and she managed to catch a
three-wheele: 1o take her to the
college where she said she fell out of
the bus. And she collapsed. she fain-
ted afterwards. And she hal to be
hospitalised.

Sir, gn FIR has been lodgeq about

this jncident on the 13th, And the
DCP, as per the hews reports today,
has said that the civil lines po'ice

station where the FIR was originally
lodged. has transferred the complaint
to the Lodhi Road police station be-
cause of the question of jurisdiction.
Sir, iy does not end here. Now thay
say thati the Lodhi Road police station
has transferred the complaint to the
Nizamuddin police station because cof
the exact spot pointeq out by the girl
where they were about to molest her,
which is in the jurisdiction of the
Nizamuddip police staton. This is
most shocking and shameful, We must
hang our heads jn shame, This has
happenad in the capital ¢ily of Delhi
in broad gaylight anq they have the
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* atidacity to make this stafement They
are yrestling over jurisdiction, DTC
plies all ovey Delhi andsit is the res.
ponsibility of the Da'hi Police and ihe
DTC authoritiss fo provide security to
the commuters and passengers, Sir,
we have In this very Houss discussed
in the past on several occasions how
the DTC employees by their most
vulgar, rude and uncivilised behaviour
have beea harassing the commutlsrs
and on top of that the DTC has now
isken some private buses on its routes.
There ;s no guarante, about the antes
cedents of their conductors and griv-
ers ang what is ihe iraining they have
heen provided, Bat, Sir, without going
into that question I would like 1o
megke two  specific points and  seek
clarification from the Government {or
information, First of all, il was the
responsibility of the police once this,
comp'aint was fileg to take immediate
action and we must express our un-
fiappiness and shock at the callous
manney in which the police authorities
treatleg this 35 a regular complaint
whep in broad daylight {his happened
1o a young girl, Secondly, Sir. what
about tlie DTC? Can they escape res-
ponsibility? The DTC people have
regular register where they keep {rack
aboul the movement of maintenanc®
vehicles, They have their log books
and from that they can easily make
out which vehicle which maintenance
staff was ocn Alipore Roag at 11 y4m,
on the 11th  of August. Those DTC
officials who have not provided this in-
{ormation to theé pclice should bz sus-
pended, They are also culprits because
1hig is connivaheg and they are shield-
ing the culprits, And these particular
employees shouly not only pe arrested
forthwith  but should be dismissed
from service, They should be given
exemplary punishment and in future
both the DTC and the police should
provide ample security to passengers
ang they must ensure ihat there is a
regular supervisory stafl in th, main-
tenance vehicles and their move-
ments are trackeq on a regulay pasis.

Special

One more thing, Sir, ] demand
immediate seizure of the loz bhoaks nf
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the mainie.fince  vehicle, immediate
seizure {oday itself, Thank you,

THE VICE-CHAIRMAN (SHRj; JA-

GESH DESAD. We ghall skip the
lunch hour,
SHRI M, S. GURUPADASWAMY

(Karnataka). Mr, Vice-Chairman, S,
[ asscciate myself with the views ex-
pressed by my predecessor on this
particular i.sue, Sir, this is not a
solilary  instance which has taken
place, We have been sesing such ins-
tances during the past, The DTC bus:s
have hecome vehiclag of shame and
torture and harassment ~ particularly
for young women, And those who are
indulging in such crimes are DTC men
mos:ly, There may be others also but
in this particular case, Sir, it is tne
DTC staff which is involved in this
crime, I admirg the bravery anj the
courage of Monisha Verma who ijs a
student of M.A. in Indraprastha (ol-
lege, 1f she pnag not been an ath'ete,
if sh, had not possessed the courage,
the valour, perhaos she would not
have peen safe in {he hands of these
hooligans, 1 don’t blame the entlire
staff in the DTC: but it jg very obvious
that some of them are crimina's, or
criminal-m'nded. They are Lke vultureg
who prey on young girls who enter the
buses. In thig case, there have j2en
two gmissions unfortunately omission
on the part of the DTC staff znd the
establishment, ang the failure of the
police. This has been pointed gut by
my friend, Mr, Anand Sharma_ Juris-
diction shoulg not come in the way of
laking jction, This is my point  We
have peen coming across such cases of
jurisdiciion being raised by the police,
To my mini, when such crimes are
committed, jurisdiction should not
Come in the way of taking action. It
should not bar anybody in any police
station contacting another police sta-
tion under when such cases come up,
Phones are provided for this purpose
and they cap immediately contact the
other police gtation, The police officer
can request his counterpari tn take up
the case immediately, It does not re-
quire more than five minutes. This is
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my point, Jurisdiction should not pe
quoted as an excuse for escaping re-
ponsibility. Secondly, the DTC union
has also got a responsibility, They
fight for the rights of the workers but
whep, such things happen, 1 expect the
union aiso to take up the responsibi-
lity, In ihis particular case also, 1 do
not think the union office-bearers or
the funciionaries have moved in the
matter. What preventg them from
taking action from identifying the
culprits? It is the responsibilily of the
union to see that such things 4o not
happen, Therefore, the union also
should play a role and take up the
responsibility,

Lastly, 1 woulq like that this young
lady should be compensated. She has
broken her leg, as we have seen in the
photograph, I think she “should be
adequately compensateg and those in
charge in thg establishment should go
to her ang console per and give her
the courage for having done this act
of bravery.

SHRIMATI KANAK MUKHER-
JEE (West Bengal): Sir, 1 associate
myself with the views expressed by
my friends on this special mention.
Actually, 1 had also given notice of a
special mention on thig issue, Today’s
newspaper, The Hindustqny Times gave
us the shocking news; “College girl
kicks off pawing DTC men’”, We have
8o many laws and rules on crimes
against women and We pave pending
befare us 5 Bill put in spite of all this,
it is most shocking {0 see such inci-
dents taking place in'a civilised coun-
try like ours, especially in the capital
city of Delhi, I have np words to
condemn those culprits. 1 do not know
how thg police administration can: be
sa' callous. My’ .friends have already
mentioned how callous tire behaviour
of tha. police 'was. I am afraid, the
heonour and dignityof women are not
safe in the hands of .such .an adminis-
tration. I amm:proud..of, this bold girl
who had-shown: valour and:courage in
saving her honour Hnd. dignity. She
shaulg be reengratutated on- behalf of
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the Government and on behalf of all
of us. The hon. Minister should make
a statement on this in the House. 1
would also urge upon the Govern-
ment to order a judicial inquiry into
this matter and to see that exemp-
lary punishment is meted out to the
culprits. ’

Government’s Failure to Repatriate
the Money Received as Commission
- by Shri L. M. Thapar

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I hope you have
not forgotten Mr. L. M. Thapar, 1
raise this question regarding Mr.
L. M. Thapar. I would like to be told
by the Government whether the case
pending against Mr. L. M. Thapar
has been withdrawn and be has been
exonerated of the charges which
have been brought against him.

Why I raise this? I raise this be-
cause you gremember, Sir, he was
arrested in September, 1986, for vio-
lating foreign exchange regulations.
He was bailed out after a midnight
drama. He was bailed out specifi-
cally on the condition that he will be
bringing back the money he had con-
fessed to have secreted away in a
foreign bank, ‘outside thig country.
This man, who hag violated the law,
who confessed to his crime, was
bailed out on the condition that he
will bring back the money. What is
this money? IHe received Rs, 2.5
croreg of forei'gn exchange as com-
mission from M/s Louis Dreyfis
against supply of edible oil worth
Rs. 100 crore to the State Trading
Corporation of India.

The Government of Indiz  stated
categorically - in this House that
charges relating ‘te Rs. 11  crores
worth of foreign exchange violation
were pending against him. Thig hap-
pened two years ago. But even sfter
these twe years, he hag neither
brought batk the money nor Goverh-
ment has - moved the -court' to’ can-
cel his bail nor any punishment
been . inflicted on him. No. The
Enforcement Department hag fixed |



